L IN THE CENTRAL MDMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDBRABAD,

0An.830/95,

Date of order:21-8-1965,

Betwears=-

G.Ramesh oo Applicant.
And

i. The Station Engineer,

Donrdershan Maintenance Centre,

Government of India,
Ramanthapur ,Hyderabad.

2., K.,Ramesh,Chankunta Village,
Choppadanél Mandl,
Karimnagar Ristrict.

ceese Respondents.,

counsel for the apnalicants:Mr,vV,Madhusadhan Rao

Counsel for the RespondentssMr,N,V.Ramana,lGSC,

Corams
Hon'ble Mr.Justice V.Neeladri Rao,Vice=Chalrman

Hon'ble sShri R.Rangarajan,Member(Administrative).




OA L 830/95
Judgement

( As per Hon, Mr. Justice V, Neeladri Rdo, v.L. )

Heard Sri V. Madhusudhan Ras, learned counsel for the
applicant and Sri N.V. Ramana, learned counsel for the
respondent,

2. This DA was filed praying for setting aside the
intimation letter dated 19-5-1995 issued by R-1 to R-2 to
produce the bio-data for the post of Technician bycﬂclar-

> LA

-ing that action gf the first respondent is arbitrary,
illegal, unjust and improper,.

3. 1t is pleaded in the OA that a regquisitionwas issued
to the Employment Exchange by R=-1 for sponsoring candidates
from OBC on priority for two posts of Techn1cians.ﬂ£¥&+@y
the course of interview the applicant vas informed that he
was selected amd hence issual of intimation to R-2 is

dt,16-7~34

illegal. But copy of the reguisition/issued to the Employ-

ment Exchange reguesting for sponsoring candidates for the

AL e 6 A
posts of Techn1c1anslfhat nnly one tenporary vacany, was

notified for the post of Technicians, The uritten instruct-
~ign from the Station Engineer, Doordarshan, (R-1) dated
11-8-1995 to the learned standing counsel is also produced
to show that only 5ri P, Venkateswarulu, was selected and
8 =X
he t00~ﬂﬂ§\notLgiven of fer of appointment for filling up
the said vacancy.
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4, In view of the said submission for the respondents,
their contention that bthe only one vacancy has been notified

haf to be accepted and accordingly this DA does not merit

) 0 A
consideration and asecerdingly this 0A is dismissed a§ the

admission stage, NDCDStSe/a \\\\

(R. Rangarajan) (V. Neeladri Raa)

‘ Member QAdmn,) Yice Chairman _
A, |

LAY
Dy.Registrar(Judl)

Dated @ August 27, 95
Dictated in Open Court

Cogy tor~
i. The Station Engineer,
Doordarshan Maintenenance Centre,
sk Government of India, Ramanthapur,Hyderabad.

2. K.,Ramesh, Chankunta Village,
Choppadandi Mandl.,
Karimnagar District.

3. Cne copy t> Mr.V,Madhusudhan Ran,Advocate

1-8-702/32/44,Padma Colony,Nallkunta,
Hyderabad

4, One coy to Mr.N,V,Ramana,CGSC,CAT.Hyd,

5. One spax®xER¥X.copy to Library,CAT,Hyd.

5, One spare COLV.

kkud.
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COMPARED BY APPROVED BY |

IN THE CENTQAL ZDMINISTRATIVE TR IBUNAL
HYDERABAD BENCH AT HYD&RABAU.

THE HON 'BLE MR.JUS ICE ¥ RI RAO

VICE CHAIRMAN

A N D ) IS

. S S _THE HON'BLE MR.R. RANGARMANs(M(ADm)

DATED === ::- — E ———— 1995
CeRQERﬂUDGM
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" admitted and Interim directions

of W;Lth dlrectlons.

Dlsmlss&d (Lf’ﬂu/ &7%‘*%6% ’Q/\

Dismissdd as w:Lthdrawn

Dismisse for default

Ordered /Relected.

Ns,order as t costs.

Contrai Administrativs 7ipm
trative Tri ‘
DEsPaTCy
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